
      

    

     

 

                  

      

   

   
 

       

   

      
    

        
 

          
   

       

          

           

            

           

           

            

          
          

           
          

              

         
            
            

    



         

          
           

              

            

         

           

         

           

      

           

            

         

          

          

            

         

           

         

          

           

           

             

         

          

            

           

           

             

           

           

             

    

      

    

            

            

      



IN THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI

MA s2l2ol8 in CP No.251241-2 42lNCLr IMAH/2or6

5. To which, the Respondent's Counsel has argued that this Petitioner

has already filed innumerable applications one after another asking for

forensic investigation and other reliefs, when no interim relief has been

passed in any of the applications so far filed, she has come out with this

application to restrain the company from carrying its business'

B. In view ofthe reasons mentioned above, the Respondents are hereby

dfrected to furnish the applicant the entire accounts of the F. ''(. 2016-17,

to furnish the sale deed for the sale of ground floor of Shah T'ade Centre

to SS enterprises and also to take prior permission of this Bench before

selling any of the properties owned by R1 pending disposal of this case,

V. NALLASENAPATHY
Member(Techn ica l)

B.S.V. PRAKASH KUMAR
Member (Judicial)

6. When this Bench has put it to the Respondent side as to whether the

Respondent's side has given notice to this Petitioner before taking a

decision to sell this flat to S.S. Enterprises, to which the Respondent's

counsel has stated that notice has not been given to the Petitioner because

this decision was taken far before executing sale deed to S.S' Enterprises'

7 . On hearing the submissions of the either side, it is evident that these

Respondents have not issued any notice to the Petitioner before selling the

flat aforementioned to S.S. Enterprises, which is nothing but flouting the

orders already passed by this Bench on 09'09.2016' When it is apparent

on record that the order dated 09.09.2016 is flouted despite the Petitioner

being 360lo shareholding of the company, and director of the company, the

Respondents ought not have sold the property without giving notice to the

petitioner. In addition to it, on looking at the bank statement., it appears

that as and when the money has come from SS Enterprises, immediately it

has been passed on to Shah Housecon Pvt. Ltd., therefore, prima facie it

appears that these transactions rising suspicion in respect to immediately

passing on the sale consideration to Shah Housecon Pvt' Ltd.

9. As to other reliefs, this application is listed to 09.02.2018 with a

direction to the Respondents to file reply within 10 days hereof.
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